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No. of Research Studies 
for which grant have 

been given 

Ainount of Grant 
(Rs. in lakhs) 

i) Grants given by the Depart-
ment of Agriculture 

ii) Grants given hy the I.C,A.R. 

(b) Out of 15 research studies for 
which grants have been given by Depart-
ment of Agriculture, 4 have been completed 
and their reports are being processed for 
publication. The remaining 11 studies are 
in progress. 

The proved results of research schemes 
financed by the l.C.A.R. are published in 
the form of Research Reports and Bulletins 
of the Council after the Schemes are 
completed. 

S_ioar on Rural Grain Sto .... ge 
Problem 

6958. SHRI RABI RAY: 
SHRI _HEM RAJ: 
SHRI HIMA TSINGKA :_ 
SHRI SHIVA CHANDRA JHA: 
SHRI RAGHUVIR SINGH 

SHASTRI: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state : 

(a) whether it is a fact that a seminar 
was held at Chandigarh on the 18th 
March to discuss the rural grain storage 
problem and measures for conserving food 
production in view of the bumper rabi 
crop; and 

(b) if so, the decisions taken therein 
and the steps taken by the Government to 
implement them 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY DEVELOPMENT AND 
COOPERATION (SHRI ANNASAHIB 
SHINDE): (a) Yes, Sir. The seminar 
was held from the 18th to the 20th March 
1968. 

(b) A statement outlining the recom-
mendations made by the Seminar and the 
action being taken or contemplated on 
them is laid on the Table of the House. 
[PllU!ed In Librar)'. See No. LT 839/68]. 

15 13.03 

4 1.71 
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6961. S,HRI RAM CHABAN : 
SHlU LAKHAN LAL l(APUR: 

Will the Minister of FOOD AND 
AGRICULTURE be pleased to state: 

(a) whether it is a fact that he inalJllU-
rated a Farm spread over three thousand 
bJllha.s of land on Surajpur-Dadri road in 
Bulandshahr distric:t on or about the 17th 
March, 1968; 

(b) whether it is also a fact that the said 
land belongs to Forest Department in 
Uttar Pradesh ; 

tc) whether it is also a fact that the 
said land has been allotted to MIs. J.C. 
Bagai Motor Company which has notbing 
to do with cultivatien ; 

(d) ... hether it is further a fact that 
the landless agricultural Harijan labourers 
from Gulistan and Surajpur bad applied 
for allotment of tbe said land ; and 

(e) if so, the basis and the: policy 
according to which the said laad has been 
allotted to Mis. J.e. Bagai Motor Com-
pany? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FOOD, AGRICULTURE, 
COMMUNITY D£VELOPMENT AND 
CO-OPERATION (SHRI ANNASAHIB 
SHINDE): (a) Yes, Sir. The Minister 
for Food, Agriculture, Community Develop-
ment 2.Dd Co-opera.tj.on visited the fOUilll 
area of 200 hectares leased out to Shri J. C. 
Bagai in Gulistanpur block on Dadri-
Surajpur Road in Bulandshabe 1U&tr¥:t. Qn 
the 17th March, 1968, and inauglJrated the 
experimental fann for reclamation of saline 
(/U/lI') soils. 

(b) Yell, Sir. This _ !4r1D1c plllFt 01 
wastelands which vested in the State of 

Uttar Pradesh consequent upon the aboli-
tion of Zamidari rights in 1952. 

tc) 200 hectares of forest land, consist-
ing mainly of saline (uSQr) seils in two 
blocks of 100 hectares each, have heen 
settled wit II Sliri J. C. Baaai, of -'25, Maha-
rani Bagh, New Delhi, for plantation of 
forest 011 "TlWngya" basis in a public 
auction held by the State Government on 
the basis of the highest bid for two and 
tIuee years respec:tively for each block. 

(d) Some applications were received 
from landless persons for alIotment of land 
for cultivation in Gulistan and other blocks, 
but not for the ~pecific area leased out to 
Shri J. e. Bagai. 

(e) Plantations in ftlTCSt area are nor-
mally done departmentally but in so me 
places large tracts of scrubland which needs 
to be tractorized are got planted th TOugh 
contracts. Such areas are auctioned to the 
highest bidder on the conditi on that he 
would plough the land and make it fit for 
plantation. Thereafter, the area is planted 
under the directions of forest authorities 
and looked after by the lessee until the 
saplings are 3 to 4 years old by which 
time the lease invariably expires. During 
tbis period tbe lessee is permitted to have 
inter-culture of agricultural crops on the 
land in between rows of plants. This is 
called "taungya" cultivation. Shri J. C. 
Bagai of 8-25, Maharani Bagh. New DeIbi, 
who gave the highest bid in open auction 
was permitted to do the plantation on 
"tallD&Ya" basis with a view to reclaiming 
the land and bI ing it permanen tly under 
plantation at minimum cost. Shri J. C. 
Bagai's experiment is aimed at growing 
high yielding variety of paddy by reclaim-
ift~ saline soils. 

Vacancies lor Sckedoled c.tes -.d 
Scbeduled Tribes 

6!1&. SHRI RAM CHARAN: W.ill 
the Minister of LABOUR. AND REHABI-
LITATION be pleased to stale : 

(a) bow many vacancies reserved for 
the Scheduled Castes were notified to the 
Employment Excbanges during the last· 
year. ; 

(bl the mnnher of cases in which 
certificates of non-availability were issued ; 
and 

(cl whether .ocial oraaJIizations belo"--




